437 Motion on the Situation
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REPORTS OF THE DEPARTMENT-
RELATED PARLIAMENTARY STAND-
ING COMMITTEE ON SCIENCE
AND TECHNOLOGY, ENVIRON-
MENT AND FORESTS

SHRI K. RAHMAN KHAN
(Karnataka): Madam, I beg to present
the Twenty-fourth and Twenty-fifth
Reports (in English and Hindi) of the
Department-Related Parliamentary
Standing Committee on Science and
Technology and Environment and Forests
on the Demands for Grants (1995-96) of
the Departments of Scientific and
Industrial Research and Electronics
respectively. ...(interruptions)...

THE DEPUTY CHAIRMAN: My
mikes’ buttons arc switched on, and his
mike’s button is also pressed. There is
something wrong, no? My voice also is
not coming on mike. There is something
wrong with the mike. They will find it
out.

REPORTS AND MINUTES OF THE
STANDING COMMITTEE ON URBAN
AND RURAL DEVELOPMENT
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MOTION ON THE SITUATION IN
CHARAR-E-SHARI<F

THE DEPUTY CHAIKMAN: Under
rule 167, Chairman has permitted a
discussion on the situation in Charar-e-
Sharief. Four hours have been allocated
for it. We are starting at 12-30. If
Members fcel that therc should be some

more time, then, I feel that we can
suspend the lunch hour and continue the

discussion.

DR. MURLI MANOHAR
(Uttar Pradesh): No, no.
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THE DEPUTY CHAIRMAN: Okay,
it is entirely up to the House.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): There should be lunch break.



